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GOVERNMENT OF GOA

Department  of  Law

Legal  Affairs  Division

——

Notification

7/12/2022-LA

The Goa Ferries (Amendment) Act, 2022
(Goa Act 8 of 2023), which has been passed
by the Legislative Assembly of Goa on
22-7-2022 and assented to by the Governor of
Goa on 16-02-2023, is hereby published for
the general information of the public.

D. S. Raut Dessai, Joint  Secretary (Law).

Porvorim, 22nd February, 2023.

——

The Goa Ferries (Amendment) Act, 2022

 (Goa Act 8 of 2023) [16-02-2023]

AN

ACT

to amend the Goa Ferries Act, 1990 (Goa No.
Act 9 of 1990).

Be it enacted by the Legislative Assembly
of Goa in the Seventy-third Year of the Republic
of India as follows:—

1. Short title and commencement.— (1) This
Act may be called the Goa Ferries  (Amendment)

Act, 2022.

EXTRAORDINARY

(2) It shall come into force at once.

2. Amendment of section.— In section 10 of
the Goa Ferries Act, 1990 (Goa Act No. 9 of

1990), sub-section (2) thereof shall be omitted.

Secretariat, SANDIP JACQUES

Porvorim-Goa. Secretary to the

Dated: 22-02-2023. Government of Goa,

Law Department

(Legal Affairs).

———uuu———

Department  of  Revenue

——

Notification

25/01/01-2020-RD-I

In excercise of the powers conferred by
sub-section (2) of section 1 of the Goa
Regularisation of Unauthorized Construction
(Amendment) Act, 2023 (Goa Act 2 of 2023),
the Government of Goa hereby appoints the
24th day of February, 2023 as the date on
which the provisions of the said Act shall

come into force.

By order and in the name of the

Governor of Goa.

Sapna S. N. Bandodkar, Under Secretary

(Revenue-II).

Porvorim, 23rd February, 2023.
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